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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

C/RG/LP Dated 105.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khushboo Sharma
D/o Shri Pawan Kumar Sharma
R/o H.No.69, Kucha Nahar Singh Panjtirthi Tehsil & District Jammu

vide notification No. 1502 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye iI mtall;
Regist ra]

ussain)
nistra

No.' dLoq39-'t4S- RG/LP Dated, ll-oS--2ol/,
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Khushboo Sharma, Advocate

. .. ... for information and necessary action .

Registri min
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ //76 dada /RG/LP D,t,d, ]_05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ann Kumar
S/o Shri Jugal Kishore
R/o Ward No. 8, near Jarai Chowk, Parliwand near Peer Baba, Tehsil &
District Kathua

vide notification No. 1474 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sy' jt:baI Hussain)
Registrar ministration

It 16 lb,4No: )BUIL +g:3 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anil Kumar, Advocate

. .. ... for information and necessary action.

Regjstbat ini
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 1/77 2@g /RG/LP Dated: I1 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Surshub
D/o Shri Gopal Krishan Sharma
R/o 28 A/10, Nanak Nagar, Tehsil Bahu, District Jammu

vide notification No. 1217 of 2025/RG/LP dated 04.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(SyeJ Taba

trar Administrat

No, 2£>L4g'{- LI RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Surshub, Advocate

. ..... for information and necessary action.

Regis+ramdm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //lady>6 /RG/LP D,t,d, II 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Praachi Nanda
D/O Shri Ashwani Nanda
R/O H.No.166, Sarwal Colony, Tehsil & District Jammu

vide notification No. 1212 of 2025/RG/LP dated 04.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(SyeVdv4mat);Hulssain)

a="traradministratvNo: hu,bA-bq RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Praachi Nanda, Advocate

. .. ... for information and necessary action

Regis1
f)(

Admini'strhtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ II II e4JM6 /RG/LP D,t,d II 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Fazal Choudhary
S/o Shri Ch Mohd Fazal

R/o Village Thera Topa, Tehsil Mankote, District Poonch

vide notification No. 1207 of 2025/RG/LP dated 04.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syl tim): Jssa\in)
Registrar nistra

.'I.( IOG)No: 16qq,br :aRG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association. Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfan Fazal Choudhary, Advocate

. .. ...for information and necessary action.

Regislr. '!’'I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

It go .J IOI/RG/LP D,t,d:
A

tt 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Eshan Raina
S/O Shri Naresh Raina
R/O Brij Nagar Tehsil R.S Pura District Jammu

vide notification No. 1202 of 2025/RG/LP dated 04.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(SyeV(1- Mbi"Htlssbin)
dministr; n

.oldNo: }o t{ 18- 8£ RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Eshan Raina, Advocate

. .. ... for information and necessary action .

'>6

;'"'X
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

It gt .] JoB/RG/LP D,t,d' II 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Diksha Thakur
D/o Shri Bachitter Singh
R/o Kacheer Tehsil Ramkot District Kathua

vide notification No. 1201 of 2025/RG/LP dated 04.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

g(tg1)6
(Syed la Hhssain)
Registrar linistr4tion

\\\6< \ }GICNo.' )_c> tIRe -q3 RG/LP Dated:

Copy forwarded to the: -
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for4qformation and
also keeping record of the same. \
Ms. Diksha Thakur, Advocate

. .....for information and necessary action.

M
Regist' kMiifilibai'r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ l\82d Io/< /RG/LP Dated \\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ansh Gupta
S/O Shri Sodagar Chand Gupta
R/O Ward No. 10 House No. 12 Vijaypur, Tehsil Vijaypur, District Samba

vide notification No. 1200 of 2025/RG/LP dated 04.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye1 :ussain)

RegistrarAAdministr: n

a) (No' 26-Iq 'f -gb\ RG/LP Dat,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ansh Gupta, Advocate

. ..... for information and necessary action.

a

-dmi IIi;I= 7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: \\ X3 42636/RG/LP D,t,d, II 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anoop Singh
S/O Shri Behari Lal
R/O Village Pogal
Ramban

Phagmulla Tehsil Pogal Paristan (Ukhral), District

vide notification No. 1199 of 2025/RG/LP dated 04.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed [l;ssain)il ita
Registrar ,inistra n

bSb aN,; 2 bgbI- .q RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anoop Singh, Advocate

. .. ...for information and necessary action.

nist}Registt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: t tRy d A.Je /RG/LP Dated : \\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. AdaI Zubair
S/o Shri Mohd. Zubair
R/o Village Bandi Kama Khan, Ward No. 02, Tehsil Mandi, District Poonch

vide notification No. 1195 of 2025/RG/LP dated 04.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

H{l;s£in)(Syel
dministrat#)n

!\\ oSI JaXNo.' aa S\ D– t+ RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Adal Zubair, Advocate

. .. ... for information and necessary action.

g’?!>adminRegis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \\ gg &II'aG/RG/LP D,t,d, t\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajveer Singh Rathore
S/O Shri Devinder Rathore
R/O Shivalik Puram, Janipur Colony, Tehsil & District Jammu

vide notification No. 885 of 2025/RG/LP dated 13.03.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye: m)fH:lssain)
RegistrarI"""T"\\\o£t )634No: a CbC tg -RI RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rajveer Singh Rathore, Advocate

. ..... for information and necessary action.

Registrm mint n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\\ t C & J.B/RG/LPNo Dated : It 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Navdeep Singh
S/O Shri Popinder Singh
R/O Kirpind Tehsil R.S.Pura District Jammu

vide notification No. 878 of 2025/RG/LP dated 13.03.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel ;a)a ussain

Registrar .dministr: n

Itt o g\ 9624N,; 96 gAG -33 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Navdeep Singh, Advocate

. .....for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ t\8£r &43626 /RG/LP

U
Dated: t\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kamaksshee Khajuria
D/O Shri Pawan Khajuria
R/O House No. 227/9, Shakti Nagar Tehsil & District Jammu

vide notification No. 871 of 2025/RG/LP dated 13.03.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

jtabauHll;sain)(Sye'
It eI I .dministrakion

bl 6No.' 2 6(:get -qI RG/LP D,t,d:

Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kamaksshee Khajuria, Advocate

. .. ... for information and necessary action.

Regia ] .dmin
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ l\&&d20€ /RG/LP Dated : I1 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raj Pratap Singh
S/O Shri Harsh Dev Singh
R/O Airforce Road, Kashirah, Tehsil & District Udhampur

vide notification No. 51 of 2024/RG/LP dated 19.02.2024 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed NRnaba HJ
Rb e1b 1 .dministra

Itlb 26)(No: )bg q antI q RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. I

Mr. Raj Pratap Singh, Advocate \
. . ....for information and necessary action.

2

+ HE
Regist rar-A61Jininist

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: \\ &R d £62qRG/LP Dated \\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Amisha Gupta
D/O Shri Pawan Kumar
R/O W. No.10, Dablehar, Tehsil Suchetgarh, District Jammu

vide notification No. 2724 of 2023/RG/LP dated 22.12.2023 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed\tm)i iii!;s£in)
dministr. n

No: 2 6f€cb –g+ RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Amisha Gupta, Advocate

. . . ...for information and necessary action.

B\W e–1;

Regislt Adminigtr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\ no q PoP/RG/LP Dated : tI 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarandeep Singh Baghi
S/O Shri Balvinder Singh Baghi
R/O Dungus, W.No.3, Tehsil Haveli, District Poonch

vide notification No. 337 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

O

(Syed lwu;Sba issain)
Registra *'"“"“}"It\ .r\2.94No: 26 Sg 8 -64 RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tarandeep Singh Baghi, Advocate

. . . ...for information and necessary action.

@ fg:fb

Regist rKrFAdmiiistPat Ign
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \\R\&26 M /RG/LP
A

Dated: tl 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Mehra
S/O Shri Ram Paul

R/O H.No. 243, Sector 6, Street No 14, Nanak Nagar Jammu, Tehsil Bahu,
District Jammu

vide notification No. 1065 of 2022/RG/LP dated 28.07.2022 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel u\ssa\n)

9636No: J bS 4 6 -+3 RG/LP Dated: It 1 bS

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tarun Mehra, Advocate

. . .... for information and necessary action.

Regist minisr:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\RJ 61 AA/RG/LP Dated : tI 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. ManN Kumar
S/O Shri Som Dutt
R/O Pangdour, Tehsil & District Samba

vide notification No. 43 of 2022/RG/LP dated 23.02.2022 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel jtaba Hubsa III)
dministr

'S \ JobNo: 2 694qH g / RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Manoj Kumar, Advocate

. ..... for information and necessary action.

Th"$kiT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2oJC/RG/LP Dated: \\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ghulam Mustafa
S/O Shri Abdul Rashid
R/O Gurdhari Bala, Tehsil & District Rajouri

vide notification No. 467 dated 03.07.2018 for a period of one year has been

extended till 30.04.2027 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

l->6
jtaba Hus'sai II)(Syed

Registrar linistratjpn

b { \) a(N„ ge,g cgI- eq RG/LP D,t,d:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ghulam Mustafa, Advocate

. .. ... for information and necessary action.

Ma
RegigtrWdminis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/RG/LP Dated b3 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Falak
D/o Shri Mohammad Akram Choudhary
R/o Thuroo, Tehsil Thuroo, District Reasi

vide notification No. 1193 of 2025/RG/LP dated 02.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye' jtaba HllsJain)
Registrar linistr: ion

No: J6c, X- q3 .RG/LP Dated: 070S–-M
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Falak, Advocate

. .....for information and necessary action.

h
Regist

}agBID
minibtrd6on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \\Iq q2. A /RG/LP Dated: tt 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aafaq Ilyas Pathan
S/o Mob(I Ilyas
R/o Chanipora Payeen, Bandi, Tehsil Karnah, District Kupwara

vide notification No. 803 of 2025/RG/LP Dated 12.03.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

f6
Fujtaba hussain)(Syel

Registrar/+dministration

t\\ og\)ONNo: 9 sg q6- q? RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aafaq Ilyas Pathan, Advocate

. .. ... for information and necessary action.

#}%
ltrJtionRegislt]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\\q<4 Jd/RG/LP D,t,d tI 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Akhter Ruieel
D/O Farooq Ahmad Bhat
R/O Zawoora, Pantha Chowk, Tehsil & District Srinagar

vide notification No. 1734 Dated 18.03.2020 for a period of one year has been

extended till 30.04.2027 subject to the verification of his/her Certificates/LL. B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

No: 20gq8P Gg RG/LP Dated: It\ 6< 19o96 [ W
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Akhter Ruieel, Advocate

. .. ... for information and necessary action.

bG
.dministrbtiohIIL eI I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\RG 49626/RG/LP Dated It 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arshid Ahmad Palla
S/O Gh. Nabi Palla

R/O Barpora, Tehsil & District Pulwama

vide notification No. 76 of 2023/RG/LP Dated 10.02.2023 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye' baba Hllss£in)
Registra! Administration

\ \\6<\aUGN,; 26664- lg RG/LP D,ted,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arshid Ahmad Palla, Advocate

. .. ... for information and necessary action.

Regis:lqndl;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 1\q4 ©IJb;€/RG/LP D,t,d
II

It 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Bashir
D/O Bashir Ahmad Bhat
R/O Hardu Dehruna Anantnag Tehsil Dooru District Anantnag

vide notification No. 2822 of 2023/RG/LP Dated 26.12.2023 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel jab£ilils\sain)
Registrar Administration

bg,., 2,€1y-at RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bisma Bashir, Advocate

. .. ... for information and necessary action.

Registt
,6

,dminis\ra'tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

!\ 05,2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Easar Ahmad Ganaie

S/O Abdul Majeed Ganaie
R/O Keegam, Tehsil Keegam, District Shopian

vide notification No. 1034 of 2023/RG/LP Dated 01.06.2023 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

\\ Lye

(SyeP$iujtaba hussain)
Registrar Administration

No, 2 cC)a-Iq RG/LP Dated:

Copy forwarded to the: -

It I .glhJ£ © &b

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Easar Ahmad Ganaie, Advocate

. .. ...for information and necessary action.

.dmi;lis\tra\tionRegistl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

II ? ? dJ. aI/RG/LP Dated : t\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Farhad Hussain Mir
S/O Mohammad Amin Mir
R/O (Jund Zonarashi, Chowkibal, Tehsil Kralpora, District Kupwara

vide notification No. 1038 of 2023/RG/LP Dated 01.06.2023 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel 6ab:'tVi:s\sain)
.dministrationstr:

&P.g 19694N„ } o 636-3+ RG/LP D,t,d:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Farhad Hussain Mir, Advocate

. .. ... for information and necessary action.

%\%
.dminist'rationRegist}al
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t 206 6436)G /RG/LP
a

Dated: t\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hilal Ahmad Kambay
S/O Habib Ullah Kambay
R/O Chundina Kambay Mohalla, Tehsil Tulamulla District Ganderbal

vide notification No. 98 of 2024/RG/LP Dated 20.02.2024 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed IaKaba HJssain)

Regist rarAAdministration

b2(N„ 16638--If RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hilal Ahmad Kambay, Advocate

. .. ... for information and necessary action.

Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 1261 qJ.2£ /RG/LP Dated : It 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Ahmad Pir
S/O Ghulam Jeelani Pir
R/O Behnipora (Rattanpora), Tehsil Zachaldara, District Kupwara

vide notification No. 951 of 2022/RG/LP Dated 27.07.2022 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Mba ii;;sain)
Registrar £Ldministration

No: 26Gq€ -ga RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Irfan Ahmad Pir, Advocate

. . . ...for information and necessary action.

Regist1
, ye

ministration
/@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ t96; 0l9'5A/RG/LP
a

Dated: t \ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mob(1 Ishan Nangroo
S/O Showket Ahmad Nangroo
R/O Kachdoora, Tehsil & District Shopian

vide notification No. 925 Dated 22.11.2019 for a period of one year has been

extended till 30.04.2027 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed jtaba Hussain)

Registrar Administration

N„ 266<Ll -Ct RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Ishan Nangroo, Advocate

. ..... for information and necessary action.

& /M
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HIGH (_'OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\)63 d Jo2G/RG/LP Dated \ \ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Yaseen Bhat
S/O Gulam Nabi Bhat
R/O Bunpora, Khahipora Rajwar, Tehsil Zachaldara, District Kupwara

vide notification No. 613 of 2022/RG/LP Dated 27.05.2022 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

%b;;’+Iubsain)(Sye1

Registrar A}+ministration

Jo}&N., 26)eca , CR RG/LP D,t,d: t\\ 65

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Yaseen Bhat, Advocate

. ..... for information and necessary action.

iskrationRegjs7r% Adm

t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

196'i dJ.A /RG/LP D,t,d
a

t\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohsin Quadir
S/O Ghulam Quadir Kumar
R/O Jamalabad Tehsil Beerwah District Budgam

vide notification No. 2839 of 2023/RG/LP Dated 27.12.2023 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye' usgain

Registrar Administration

JaNNo: }6 Gt 6 '– aT RG/LP D,ted,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohsin Quadir, Advocate

. .. ... for information and necessary action.

Regist'r£l lati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No: Igor q3 J'Dr/RG/LP D,t,d
U

tl 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehraj U Din Ganai
S/o Khazir Mohd Ganai
R/o Ikhrajpora Raj Bagh, Tehsil & District Srinagar

vide notification No. 831 of 2025/RG/LP Dated 13.03.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye' la HUssain)
Registrar Administration

bq\aN„ is ea8-gs RG/LP Dat,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mehraj U Din Ganai, Advocate

. ..... for information and necessary action .

ItL e11 : dmi/ni£tr£tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 196£ q2(sae /RG/LP Dated: It 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Masira Nabi Shergojri
D/o Shri Ghulam Nabi Shergojri
R/o Reshi Bazar Tehsil & District Anantnag

vide notification No. 1326 of 2025/RG/LP Dated 09.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Titaba H:Iss'
strar Administration

SIJ096No: Joe Re-q3 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Masira Nabi Shergoj ri, Advocate

. ..... for information and necessary action.

RegistrK; dmFni£;;Lti in

Pb
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 1967&J J.g/RG/LP D,t,d, tl 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nahida Farooq
D/O Farooq Ahmad Mandoo
R/O Zirpara, Tehsil Bijbehara, District Anantnag

vide notification No. 1952 of 2023/RG/LP Dated 11.09.2023 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Tjtab;'i+usbain)
Registrar linistration

/gb
962(N,.. :'eq'f-%t RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nahida Farooq, Advocate

. ..... for information and necessary action.

C
RegisFri minis

my
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

al

NOTIFICATION

t;a & b426$/RG/LP D,t,d, \\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neelofar Rahim
D/o Shri Abdul Rahim Akhoon
R/o Gushie Akhoon Mohallah, Tehsil & District Kupwara

vide notification No. 1331 of 2025/RG/LP Dated 09.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sy: Hussain)ljtal
Registrar Administration

tI bS 1 £oaeNo: 26:+62- 61 RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Neelofar Rahim, Advocate

. .. ...for information and necessary action.

Registr,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: tJ 6R .3;eN /RG/LP D,t,d: t\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nosheen Shah
D/o Shri Javid Ahmad Shah
R/o 46, Sanatnagar Housing
Srinagar

Colony, Tehsil Chanapora Natipora, District

vide notification No. 1332 of 2025/RG/LP Dated 09.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye' [ussain)Lita
lnistrationRegistrar

OS\ : 6)&N„ ) bt Ie,'- t? RG/LP Dated,

Copy forwarded to the: .
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nosheen Shah, Advocate

. ..... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \)\D al )62£ /RG/LP Dated: tt 05.2026

Provisional admissi8’n granted under Advocates Act, 1961 in favour of

Ms. Omera Farooq
D/O Farooq Ahmad Rather
R/O Chakoora, Tehsil Shahoora Litter, District Pulwama

vide notification No. 884 Dated 18.10.2019 for a period of one year has been

extended till 30.04.2027 subject to the verification of his/her Certificates/LL. B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed'X#::ii;b£’Fiissain
Registrar J\dministration

No: >6}\R- lg RG/LP Dated, tt\ bS

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Omera Farooq, Advocate

. .. ...for information and necessary action .

TI

;ninFsTlbti\onRegistrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: t 211 di0% /RG/LP Dated: ll 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rana Habib
D/o Habibullah Bhat
R/o Laberpora, Buderkund, Tehsil & District Ganderbal

vide notification No. 838 of 2025/RG/LP Dated 13.03.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed F:Gtab:’hlusJain)
linistrationstrar

& gNo: 26=?2G '-33 RG/LP D,t,d,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rana Habib, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\>\> ea )o;C/RG/LP Dated : tt 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rayees Ahmad Lone
S/o Shri Ghulam Nabi Lone
R/o Ushkara, Tehsil & District Baramulla

vide notification No. 1334 of 2025/RG/LP Dated 09.04.2025 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(syJd%bcP+1;7ssain)
Registrar Administration

.st IN,; as'?39-tII RG/LP Dated:

Copy forwarded to the: -
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rayees Ahmad Lone, Advocate

. .. ...for information and necessary action.

Regis1 lnYsiFatton
r

,/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

{}\ a dj.26 /RG/LP Dated : tI 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabrina Sultan
D/O Mohmad Sultan Bhat
R/O Syedpora Idd-Gah, Dr. Ali Jan Road, Tehsil Nowshera, District Srinagar

vide notification No. 684 of 2022/RG/LP Dated 30.05.2022 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Tg%
[ujtaba Hussain)(Syed

Registrar Administration

No, 267tl)-qq RG/LP D,t,d, t\\ bSI Jo)6 t/M
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sabrina Sultan, Advocate

. ..... for information and necessary action.

Regis:r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: }6Je /RG/LP Dated: Lt 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr.Tahleel Ahmed Bhat
S/O Mob(I Ayub Bhat
R/O Rajbagh, Near Modern Hospital Tehsil South Srinagar District Srinagar

vide notification No. 1954 of 2023/RG/LP Dated 11.09.2023 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel i'iaba H

Registrar 7kdministration

\\6S\2oXGNo, >6?$b-SIRG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tahleel Ahmed Bhat, Advocate

. . ....for information and necessary action .

gt%
TninKtrAlidnRegistra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

\)-Ifal)626 /RG/LP Dated:
JI

t\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahmeena Afzal
D/O Mohammed Afzal Reshi

R/O Hilalabad Nesbal, Tehsil Sumbal District Bandipora

vide notification No. 714 of 2022/RG/LP Dated 30.05.2022 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye' iljtak;a Aus\sain)
Registrar Administration

\\\ Agl 26 SeNo: 26'If&deg RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tahmeena Afzal, Advocate

. ..... for information and necessary action.

hI inistrJRegist}a/



43

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

t 2 t&~4 JoB/RG/LP
a

Dated : \\ 05.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wahid Ahmad Bhat
S/O Ab. Majeed Bhat
R/O Chittay Bandy, Seer Mohalla,Tehsil & District Bandipora

vide notification No. 2028 of 2022/RG/LP Dated 14.11.2022 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syl la \Hussain)
Registrar

6g1 2G JCN,; >63 GG-IB RG/LP D,ted,

Copy forwarded to the: -
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Wahid Ahmad Bhat, Advocate

. ..... for information and necessary action.

>G
rIrinistrhtibn

Wt
Registr:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / JJ# M/RG/LP Dated: ]L05.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zeenat Yousuf
D/O Mohmmad Yousuf Mir
R/O Nillah Najwan, Kangan, Tehsil Kangan, District Ganderbal

vide notification No. 1259 of 2023/RG/LP Dated 06.06.2023 for a period of one

year has been extended till 30.04.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel tab;
Registra lnistration

No: UbWRG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Zeenat Yousuf, Advocate

. .. ...for information and necessary action.

grb
miIiist


